
Public Importance

345 Paper* laid NOVEMBER 17, 1MB CatHn0 Attention to 34ft
on the Table Matter of t/rjNmt

KoxxncA tiO H R  issu e d  under Esse n tia l  
Co m m o d it ie s  A ct 

The Minister o f Agriculture (Dr. 
P. S. Deshmukh): Sir, I beg to lay on 
the Table under sub-section (6) of 
Section 4 of the Essential Commodities 
Act, 195S, a copy of each of Notifica­
tions Nos. G.S.R. 1085 and G.SJR. 1086, 
dated the 26th September, 1959. 
[Placed in Library. See No. LT-1660|
99.]

A m endments to Indian T elegraph 
R ules

Mr. Speaker: Dr. Subbarayan may 
lay the other notification also.

Dr. P. Subbarayan: I am not laying 
it as I am withdrawing it.

Mr. Speaker: Then is it not to be 
laid on the Table of the House?

Dr. P. Subbarayan: We are redraft­
ing the rules and they will be laid on 
the Table of the House when they are 
redrafted properly.

Shri Braj Raj Singh (Firozabad): 
Then this item should not have been 
included in the agenda.

Mr. Speaker: Am I to understand 
that the notification has to be cor­
rected?

Dr. P. Snbbarayan: The notification 
has got to be corrected and it will be 
laid on the Table as corrected later on.

Shri Braj Raj Singh: How was it 
then that it was included in the 
agenda?

Mr. Speaker: Any notification has 
to be placed on the Table of the House 
so long as it stands. If a correction 
is made, the corrected copy or the 
amendment will be placed on the 
Table of the House. Both have to be 
laid on the Table of the House.

Dr. P. Snbbarayan: In accordance 
with your instructions, I beg to lay on 
the Table o f the House, under sub­
jection (5) of Section 7 of the Indian 
Telegraph Act, 1889, a copy of Noti­
fication No. GJ3JR. M l, dated the 29th 
August, 1959, making certain further

amendments to the Indian Telegraph 
Rules, 1951. [Placed in Library. See 
No. LT-1659J59.]

A nnual R eport o r  the K ulu V alley 
Transport Co m pan y  L imited

The Minister of State In the Minis­
try of Transport and Comrnanlcatkma 
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (1) of 
Section 639 of the Companies Act, 
1956, a copy of the Annual Report of 
the Kulu Valley Transport Company 
Limited along with the Audit Report 
for the year 1956-57. [Placed in 
Library. See No. LT-1661|59.]

R ailw ay  Protection Force R ules

The Deputy Minister of Railways 
(Shri Shahnawas Khan): Sir, I beg to 
re-lay on the Table, under sub-section 
(3) of Section 21 of the Railway Pro­
tection Force Act, 1957, a copy of the 
Railway Protection Force Rules, 1959 
published in Notification No. G.S.R. 
1051, dated the 10th September, 1959 
[Placed tn Library. See No. LT-1,6251 
59.]

12.26 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
P roclamation or a State of Emer­

gency -in  C alcutta Port

Shri Vajpayee (Balrampur): Sir, 
under Rule 197, I beg to call the 
attention of the Minister of Labour 
and Employment to the following 
matter of urgent public importance 
and I request that he may make a 
statement thereon:

“Proclamation of a state of emer­
gency in Calcutta Port.”

The Deputy Minister of Labeur (Shri 
Abid A ll): Hitherto, food ships bound 
for Calcutta Port used to be lightened 
at Madias or Visagapatnam as very 
deep navigation is not possible In 
Hooghly river. As an experiments




